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I Name of the App;llam _ _[RK.Jain
yf\"/ . Addlcss 1512-B. Bhishm Pitamah MalL Wazir Nagar
' ’ | ~[New Delhi-110003
B. l)et‘uls About RTI quucst —u__ "
| [Particulars of the CPIO against (a) Name Shri Kripa Shanker.
|whose order appeal is preferred _ ___|CPIO & Assistant Registrar.
' (b) Address [Customs Excise & Service Tax
| Appellate Tribunal.
West Block 2. R.K . Puram.
il N New Delhi - 110066
2. |Date of submission of application |10-04-2013
(Copy of application attached) _ - B - _
3. [Details of the order appealed CPIO's Letter F.N0.08-87/CESTAT/CPIO-
. |against - _ IND/NK/2013 dated 11-04-2013
4. Prayer or relief sought See vau clause at the end -
5. |Last date for filing the appeal 11-05-2013 -
6. |If appeal is being filed after 30 Appeal in time
days, the reasons which prevented
from filing appeal in time N B S
7. Copics of documents relied upon [(1) Copy ol RTI Application dated 10-04-2013
by the applicant (Annexure-1)
(2) Copy of CPIO’s lLetter dated 10-04-2013
(Annexure-2)
(3) Copy of Appellant’s |.etler dated 13-04-
2013 (Annexure-3)
(4) Copy of Appellant’s Letter dated 13-04-|
2013 (Annexure-4)
(5) Copy of Appellant’s Letter dated 13-041-
2013 (Annexure-5)
(6) Copy of Deemed CPIO’s order dated 11-
\N 04-2013 (Annexure-6)
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BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 10-04-2013 (Annexure - 1) under

Section 6 of the RTI Act, 2005 requesting for the following information:

(A) Please provide following information in relation to the Inquiry held in the

(i)

(ii)

matter of S.K. Verma in Memo dated 22-06-2007 in File No.
24(2)/DISCP/CESTAT/SKV/Admin-2007 and  report  submitted by Mrs.
Archana Wadhwa: -

Provide List of Witnesses, documents, and copies of any written submissions,
rejoinders moved)filed by Shri Raj Kumar as Presenting Officer.

Provide certified copies of the communications sent by Shri Ruj Kumar.,
Presenting Officer and Mrs. Archana Wadhwa, Inquiry Officer to various
authorities in relation to aforesaid inquiry and copies of communications
received by them

(iii) Details of the tours undertaken by Shri Raj Kumar, Presenting Officer and

Mrs. Archana Wadhwa, Inquiry Officer and copies of bills submitted and
Tour Orders.

(iv) Provide copies of Reports obtained or called for by Shri Ruj Kumar,

v)

Presenting Officer and Mrs. Archana Wadlnva, Inquiry Officer in relation (o
above Inguiry.

Provide Copies of documents which were filed by Shri SK Verma during the
aforesaid inquiry.

Note: -

(D.

(2).

Shri Raj Kumar, SPS and Presenting Officer and Mrs Archana Wadhwa
Honourable Member Judicial And Inquiry Officer are also the holder of
the information. Therefore, this application may also be forwarded to them
under section 5(4) and 5(5) of the RTI Act.

Please provide point-wise information/response for each of above points.

(2) That the appellant vide para 5 of his said application has also made a declaration

that the information sought for is not exempted under Section 8 or 9 of the R'I'l

Act, 2005 and also stated that to the best of the knowledge of the appellant. the

information pertains to the Office of the CP10O in question,

(3) That the CPIO by his letter dated [0-04-2013 (Annexure-2) transferred the

aloresaid application to, SPS to Ms. Archana Wadhwa, Shri Raj Kumar. SPS and
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(2)

(3)

4

Presenting Officer and Assistant Registrar, Administration. The Appellant by his
letters dated 13-04-2013 (Annexures-3 to §) requested the Deemed CPIOs (o
provide the information. SPS to Mrs. Archana Wadhwa. by her order dated 11-04-
2013 (Annexure-6) denied the information whereas Shri Raj Kumar. Deemed
CPIO and Presenting Officer as well as Shri Mukesh Gupta, Assistant Registrar.
Administration have not so far provided the information. The Appellant being

aggrieved by the said order of the CPIO is filing the present appeal.
GROUNDS OF APPEAL

That the order in question of the learned CPIO is incorrect and illegal and
contrary Lo the provisions and sprit of the RTI Act, 2005 hence liable o be sct
aside.

That the information sought by the appellant is not exempted under Section 8 or 9
or any other provisions of the RTI Act, 2005 and therefore, there was no valid
cause or reason or ground for not providing the information.,

That the Deemed CPIO Ms. Seema Sadana, SPS to Mrs. Archana Wadhwa has
not provided point-wise information as requested by the Appellant. She has
denied the information not being available with them whereas the part of the
information was available. In relation to the information which is stated to have
been available with other officers of the CESTAT, the Deemed CP1O should have
[orwarded/transferred the application to the holder of the information. Therclore.
the order of the Deemed CPIO is incorrect and illegal and liable to be sel aside
and the CPIO be directed to provide the information in time bound frame.

That the Deemed CPIO Shri Raj Kumar, SPS and Presenting Officer and Shri
Mukesh Gupta, Assistant Registrar, Administration neither provided any
information nor responded to the RTI Application of the Appellant. Therefore. the
action of Deemed CPIO’s is incorrect and illegal and liable to be set aside and the

CPI10 be directed to provide the information in time bound frame.

(5) That the appellant is citizen of India and fulfilled all other requirements of the

RTI Act and the Rules made thereunder and is entitled to the information in

question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information which



can not be denied to the Parliament or the State Legislatures shall not be denicd 1o
any person. The information sought by the appellant in the subject application is
the one which cannot be denied to the Parliament or the State Legislaturcs and
hence it cannot be denied or refused to the appellant.

(7) That a personal hearing may be granted to the appellant before deciding the
present appeal.

(8) This is without prejudice to the right of the appellant to add. alter or modify any
of the grounds of this appeal and adduce oral or written evidence at the time ol

hearing or till the appeal is disposed of.

PRAYER
Under the circumstances. the appellant prays as under:

(a) That the Original Records may be summoned and perused.

(b) That the order of the CPIO may be set aside and he may be directed to provide
the information in question within time bound frame.

(¢) That any other relief as the Appellate Authority deem fit and proper may also
be ordered in lavour of the appellant.

(d) That a personal hearing may be granted to the appellant before deciding the
appeal.

Signature ol"Appellant

Telephone No. : 9810077977

24651101

Fax No. 011-24635243
Place : New Delhi
Dated : 18-04-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/6510/13

Dated : 10-4-2013
To e meses
Shri Naresh Kumar, ClisToms Expa s
CPIO & Deputy Registrar, / Avbslista i ouee Tav]
Customs Excise & Service Tax Appellate Tribunal, 10 App 0l : “
West Block 2, R.K. Puram, [Wost Blacy s, V) _
New Delhi - 110066 uh__mujmlﬂ
I. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg Wazir Nagar New
Delhi-110003
(b) Phone MNos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. . | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information (A)  Please provide following information in

required

ClY Oy
10 . w\ \' M relation to above Inquiry.
N y % (f: (v) Provide Copies of documents which were filed
' ”"\J\ ™ TN by Shri SK Verma during the aforesaid
r £ -~ i d inquiry.

A report submitted by Mrs. Archana Wadhwa :-
\}v‘ \_J (i) Provide List of Witnesses, documents, and
¢ Y copies of any written submissions, rejoinders
\c,, moved/filed by Shri Raj Kumar as Presenting

X X . Officer.

% 5 X0 (i) Provide certified copies of the communications
P | ¥ sent by Shri Raj Kumar, Presenting Officer
J . \’ €)X  and Mrs. Archana Wadhwa, Inquiry Officer to
¥4 Q}' j\% uf j various authorities in relation to aforesaid
- N \ G inquiry and copies of communications received

relation to the Inquiry held in the matter of S.K.
Verma in Memo dated 22-06-2007 in File No.
24(2)/DISCP/CESTAT/SKV/Admin-2007 and

by them

Kumar, Presenting Officer and Mrs. Archana
Wadhwa, Inquiry Officer and copies of bills
submitted-and Tour Orders.

(iv) Provide copies of Reports obtained or called
for by Shri Raj Kumar, Presenting Officer and
Mrs. " Archana Wadhwa, Inquiry Officer in

(iii) Details of. the tours undertaken by Shri Raj |’




Note: -

)

(2)

Shri Raj Kumar, SPS and Presenting
Officer and Mrs Archana Wadhwa
Honourable Member Judicial And Inquiry
Officer are also the holder of the
information, Therefore, this application
may also be forwarded to them under
section 5(4) and 5(5) of the RTI Act,

Please provide . point-wise
information/response for each of above
points,

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office, Information is being shought in larger public interest.

A Postal Order No, 029332 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is

payable,

As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Place : New Delhi

Encl. : as above
w6310 -

(37

Signature Of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
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FNo&X7) /CESTAT/CPIO-ND/NK/2012
Customs Excise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhi:110066.

Déted.} '(Mdi
| [D No2 &7/
Subject: Information sought under RTT Act 2005.

Sir,

Please refer to Sh./Sm{-@—«\Q/,Lé;»—
application under RTI Act 2005 vide No.h"(\o dated
\f(\)\/](ﬁ (copy  enclosed) wherein  certain
information are sought as mentioned therein is related
to your section.

6C3)

Therefore,in terms of t ovisions of Section,5(4)
read ‘with Section 5(5)0 RTI Act 2005 the RTI
application No. M (o dated \sW/ S CPIO
ID Nodd 7!1{ \js forwarded herewith to the following
officers as deemed CPIO with the re uest to provide the
information/inspection on or befor-M , directly
to the applicant and intimate the urjdersigned within the
stipulated time..

|

(Naresh Kumar)

Encl.As above. N Dy Registrar/Gh1O m D)
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R.K., JAIN w.com. .8, il

Excise, Customs & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, . NEW DELHI - 110 0083,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977
[ifz_;:a ¢
West m"

I:\‘

Shri Raj Kumar,

SPS, |

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: fcatio RTI/ /13, dated 10/4/2013

Dear Sir,

This refers to the letter F.No.08-87/CESTAT/CPIO-ND/NK/2013 dated 10-04-
2013 of Shri Naresh Kumar, Dy.Registrar/CPIO, CESTAT, West Block 2, R.K.Puram,
New Delhi, transferring my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me. You are requested to kindly provide
the information at the earliest as under section 7(1) of the: RTI Act, information is to be

provided within 30 days of the RTI application,
Thanking you,

Yours faithfully,

[ Jain]
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R.K. JAIN u.com. .. IAMMM} ;0

Excise, Customs & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

+ CENTRAL EXCISE LAW QUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE " MOBILE : 9810077977
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13-04-2013
West B:?g-‘.\;

Shri Mukesh Gupta,

CPIO & Assistant Registrar (Admn.),
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Applicatiop No. RTI/6510/13, dated 10/4/2013

Dear Sir,

This refers to the letter F.No.08-87/CESTAT/CPIO-ND/NK/2013 dated 10-04-
2013 of Shri Naresh Kumar, Dy .Registrar/CPIO, CESTAT, West Block 2, RK.Puram,
New Delhi, transferring my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me. You are requested to kindly provide.
the information at the earliest as under section 7(1) of the RTI Act, information is to be
provided within 30 days of the RTI application,

Thanking you,
Yours faithfully,

[R¥, Jain]
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R.K. JAIN w.com., e,
Excise, Customs & Servics Tax Consultant
and author of 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELH! - 110 003.
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & ' PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977
. ] r:L;r bl s et |
16 APRZ013 E
sy N\ SP-198/6510713R5751
' [ \ 13-04-2013
SPS to Hon'ble Ms.Archana Wadhwa, '
Member Judicial,
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066
Sub: Application No. RT1/6510/13, dated 10/4/2

Dear Sir,

This refers to the letter F.No0.08-87/CESTAT/CPIO-ND/NK/2013 dated 10-04-
2013 of Shri Naresh Kumar, Dy.Registrar/CPIO, CESTAT, West Block 2, R.K.Puram,
New Delhi, transferring my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me. You are requested to kindly provide
the information at the earliest as under section 7(1) of the RTI Act, information is to be

provided within 30 days of the RTI application.
Thanking you,

Youss.faithfully,

[R.K. Jain]
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CUSTOMS  EXCISE AND SERVICE ~ TAX
APPELLATE TRIBUNAL,WEST BLOCK MNO2,
R.K.PURAM, NEW DELHI:110066.

Dt W\ M8
Id Noo3-37{ 18

0,
Shri R. K Jain,

1512 Bhishma Pitamah Marg,
Wazir Nagar, '
New Delhi: 110003,

2005.
Sir,

Pluasc; refer to your RTI application No {LJ}__

Dt. \ fS and our ID Nozﬁf??(!g the “jnformation
received " from¥ ity M Mm eagO aining | _pages

is endorsed herewith for your referénce please.

You  are,therefore,requested to please

acknowledge the receipt and deposit Rs._ (@2 per

pagejto this Tribunal by cash or DD in. favour of

Accounts Officer, CESTAT, New Delhi.

@.&?m‘/’t\aﬁa STHT,
Cﬂﬂ”] % e Sl (Nareoh Kum'u)

Dy Reglstrar/CPIO

y

'-Subject_ I,nformanon: under Right to Information Act .
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To
The CPIO/ Asstt. Registrar
Customs, Excise & Service Tax
Appellate Tribunal,
New Delhi.

Sir,

With reference to F.No. 08-87/CESTAT/ CPIO-ND/ NK/2013 dated
10.4.2013 (ID NO. 08-87/2013) regarding information sought under the
RTI Act 2005, it is submitted as under:

With reference to inquiry in the matter of Shri S.K. Verma in
F.No.24(6)CESTAT/SKV-AR/Admn-09 dated 13.10.11 relating to Memo
issued in F.No.24(2)/Discp/CESTAT/SKV/Admn/2007, the inquiry report
was submitted on 3.2.2012 to the Hon’ble Vice President (HOD) through
Registrar along with assessment and findings as also original file
containing charge-sheet, examination of witnesses, reply all oral/
documentary evidences and written briefs of the Charged Officer etc.

As the file along with its enclosures has already been submitted, the
information as sought for is not with us.

For information please.

Seef B"LMT
Dated: 11.4.2013 ( Seema Sadana )
SPS to M(J-AW)



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 22.5.2013

Appeal No. 08-10(A)/2013
CPIO ID No. 08-87/2013

Shri R.K. Jain Appellant
Vs.

Shri Naresh Kumar, CPIO Respondent

Order/(?/o?pfg

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. CPIO is directed to allow inspection of all records, folders and
documents related to Inquiry Report referred in para (A) of the application

within 15 days.

(Sahab Singh)
Appellate Authority under the RT! Act

To P €/‘ L_

V) -
%@’1 Shri Naresh Kumar, Assistant Registrar/CPIO, CESTAT, New Delhi
7/

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.

9o 5 XU
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/j\\ \\J &7 First Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. RTUP (4976Lk (x‘Appeal/ssm

b w; baicd | 19042013
Shri Sahab Singh,

O Hon’ble Ist Appellate Authority Under RTI Act, 2005,

Q> Customs. Excise & Service Tax Appellate Tribunal,
9 West Block 2, R.K.Puram,

W) New Delhi - 110066 1\,\5\1\\& Y y W ]‘1 \»g
)»Nu A. Contact Details :

Fo

|, [Name of the Appellant R.K. Jain - - )
2, |Address 1512-B, Bhishm Pitamah Marg., Wazir Nagar.
- | New Delhi-110003

B._I)etalls About RTI Request : -
|, |Particulars of the CPIO against (a) Name Shri Kripa Shanker,

whose order appeal is preferred - CPIO & Assistant Registrar
(b) Address Customs Excise & Scrvice Tax
Appellate Tribunal.

West Block 2. R.K.Puram.

New Delhi - 110066

2. IDate of submission oTEfpplicatio_h“36—03—20l3
(Copy of application attached)

3. |Details of the order appealed CPIO's Letter F.N0.08-59/CESTAT/CPIO-
~ |against - ND/NK/2013 dated 09-04-2013 )
| [Prayer or relief sought See Prayer clause at the end

5. |lLastdate | 101 fllmé, the appeal ] _99 -05- 70]3__ B
6. (It appeal is being filed after 30 Appeal in time

' days. the reasons which prevented
~ [from filing appeal in time _ - -
7. |Copies of documents relied upon (1) Copy of RTI Application dated 26-03-2013
by the applicant (Annexure-1)

(2) Copy of CPIO's Letter dated 28-3-2013
(Annexure-2)

(3) Copy of appellant’s letter dated 30-3-2013
(Annexure-3)

(4) Copy of CP1O’s letter dated 9-4-2013
I{Annexure—4)

\K, { \ ° \\”3 BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 26-03-2013 (Annexure - 1) under

Section 6 of the RT1 Act, 2005 requesting for the following information:



(A) Please provide certified copy of the letter received from the office of the
Commissioner of Central Excise, Bangalore-1 regarding the compluini made
by the Residents of Building B-7, New Yelahanka Town, Phase-V, Bangulore
against Shri S.K. Verma in the vear 2009.

(B) Please  also  provide date-wise details  of the action taken on  the
communication of the Commissioner of Central Excise, Bangalore-1 as
referred to in point (A) above.

(C) In case no communication was received from the Office of the Commissioncr
of Central Excise, Bangalore-1 as referred above, kindly confirm the same.

(D) Please also confirm whether any communication was received from Member
(Judicial)/Member (Technical), CESTAT, Bangalore or Shri S.K. Verma
himself in relation to the complaint of the Residents of Building B-7, New
Yelahunka Tovwn. Phase-V, Bangalore against Shri S.K. Verma. Please also
provide certified copies of the said communications and date-wise details of
the action taken thereon with File No. and copies of relevent note-sheets.

(E) Please provide date-wise details of the action taken my letter No. RTI:P-
195/3430/11/R2740, dated 07-02-2012.

(2) That the appellant vide para 5 of his said application has also madec a declaration
that the information sought for is not exempted under Section 8 or 9 of the R
Act, 2005 and also stated that to the best of the knowledge of the appellant. the

information pertains to the Office of the CP1O in question.

(3) That the CP1O by his letter dated 28-3-2013 (Annexure-2) forwarded the subject
application to the Assistant Registrar (Admn.). The appellant by his letter dated
30-3-2013 (Anncxure-3) also informed Shri Mukesh Gupta. Assistant Registrar.
Admn. to provide the information. The CPIO by his order dated 9-4-2013
(Annexure-4) provided incomplete and irrelevant information cven though the
appellant has sought point-wise information. The appellant being aggrieved by

the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL
(1) That the order in question of the learned CPIO is incorrect and illegal and
contrary to the provisions and sprit of the R'T'l Act, 2005 hence liable to be set
aside.
(2) That the information sought by the appellant is not exempted under Section 8 or 9
or any other provisions of the RTI Act, 2005 and therefore, there was no valid
cause or reason or ground for not providing the information,

(3) That the appellant in point (A) sought the copy of the complaint made by the



resident of building B-7, New Yalahanka Town, Phase-V, Bangalore. against Shri
S.K. Verma in the year 2009. The CPIO has not provided the copies of the
aforesaid complaint but rather provided copies of the correspondence relating to
allotment of quarter. This has been done by the CPIO to obstruct the information
without any reasonable cause. Therefore, the order of the CPIO is incorrect and
illegal and liable to be set aside and the CPIO be directed to provide the
information in time bound frame.

(4) That the CPIO has not provided any information in relation to point (D) to ().
Neither he has denied the existence of information nor refused the information
claiming any exemption. Therefore, the order of the CPIO is incorrect and iltcgal
and liablc to be set aside and the CPIO be directed to provide the information in
time bound frame.

(5) That the CPIO has failed to provide point-wise information as specilically sought
by the appellant in his RTI application. Therefore, the order of the CPIO is
incorrect and illegal and liable to be set aside and the CP1O be directed to provide

the information in time bound frame.

(6) That The CPIO has deliberately and malafidely provided incorrect information
with a vicew to causce obstruction to the information without any reasonable causc.
Flence, he is liable for penal action under section 20 of the RTI Act, but the IFirst
Appellate Authority has no powers to take penal action u/s 20 ol the RTI Act.,
hence this appellant reserves his right to make direct complaint to CIC in this

respect.

(7) That the information in question is held by the CPIO as Shri S.K. Verma in his
communication has himself admitted that resident of building B-7, Ncw
Yalahanka Town, Phase-V, Bangalore, made a complaint against him in the year
2009. Therefore, the order of the CP10 is incorrect and illegal and liable to be sct
aside and the CPIO be directed to provide the information in time bound frame.

(8) That the Ld. CPIO has erred in not providing the inférmation to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore. the order of the CPIO is liable to be sct

aside with direction to provide the information to the appellant within time bound



frame.

(9) That the information sought is neither voluminous nor relate to older and larger
period, thus could have casily been provided by the learned CP1O.

(10) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the information in
question.

(I That as per proviso to Section 8(1) of the RTI Act, 2005. the information
which can not be denied to the Parliament or the State Legislatures shall not be
denied to any person. The information sought by the appellant in the subject
application is the one which cannot be denied to the Parliament or the State
l.cgislatures and hence it cannot be denied or refused to the appellant.

(12) That a personal hearing may be granted (o the appellant before deciding
the present appeal.

(13) This is without prejudice to the right of the appellant to add, alter or modily any

of the grounds of this appeal and adduce oral or written evidence at the time of

hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:
(a) That the Original Records may be summoned and perused.
(b) That the order of the CP1O may be set aside and he may be directed to provide

the information in question within time bound frame.
(¢) That any other relief as the Appellate Authority deem fit and proper may also
be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before deciding the

appeal,
appea |

Signature ' Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243

Place : New Delhi
Dated @ 19-04-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/4976/13

To cuszz\ppellageTrlhunal
Shri Kripa Shanker, ;
CPIO & Assistant Reglstrar, 16 MARIO
Customs Excise & Service Tax Appellate Tribunal, Wst Block No A i:: o,
West Block 2, R.K.Puram,
New Delhi - 110066
1. | Name of the Applicant R.K. Jain
2, | Address 1512-B, Bhishm Pitamah Marg Wazir Nagar New
Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide certified copy of the letter
received from the office of the Commissioner
of Central Excise, Bangalore-I regarding the
complaint made by the Residents of Building
B-7, New Yelahanka Town, Phase-V,
Bangalore against Shri 8.K, Verma in the year
2009.

Please also provide date-wise details of the
action taken on the communication of the
Commissioner of Central Excise, Bangalore-I
as referred to in point (A) above,

(B)

In case no communication was received from
the Office of the Commissioner of Central
Excise, Bangalore-1 as referred above, kindly
confirm the same,

(D) Please also  confirm whethe.r any
communication was received from Member
(Judicial)/Member (Technical), CESTAT,
Bangalore or Shri S.K. Verma himself in
relation to the complaint of the Residents of
Building B-7, New Yelahanka Town, Phase-
V, Bangalore against Shri S.K. Verma, Please
also provide certified copies of the said
communications and date-wise details of the
action taken thereon with File No. and copies
of relevent note-shests, ‘

©




(E) Please provide date-wise details of the action
taken my letter No. RTI/P-
195/3430/11/R2740, dated 07-02-2012.

Note:- Please provide pointwise information /
response for each of above points.

5. |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 11F 028624 for Rs.10 towards payment of fee is enclosed
herewith. You.are requested to filling the name in which the Postal Order is

payable,
8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application,
Signature éf Applicant

Telephone No. : 9810077977
011-24651101, 24650707
Fax No. 011-24635243

Place ; New Delhi

Encl. : as above
uk/~4976



1<.44 Fpay " @001

Protens 2

F.No. 08-59/CESTAT CPIO-ND/KS/2013
Customs Excise & Service Tax Appellate Tribunaj
West Bolek-2, R.K, Puram
New Delhi-66

Dated: 28/03/2013
L.D. No. 08-59/2013

Sub: Information sought under RTI Act 2005-reg.

Sir,

Therefore, in terms of the provisions of SectionS (4)r/w
Section 5(5)8& 6(3) of RTI Act, 2005 the RTI application dated
26/03/2013 is hereby transferred to Shri. Mukesh Gupta,
Assistant Registrar (Admn) with the request to provide the
information latest by
12/04/2013, so as to enable the undersigned to forward the
information to the applicant within the stipulated period.

‘. %] w1y

(Kripa Shankar)
Encls: As above Asst. Registrar/CPIO

- d r/‘é&\g\[}

1 Shri Mukesh Gupta, Assistant Registrar (Admn Branch) with the request to
provide point wise information relating to Point A to E of the RT]
application of the applicant.

Copy to:- ‘ ,
Sh. R.K. Jain, 1512-B, Bhishm Pitamah Marg, WazirNagar, New Delhi-1 10
003. .

ol
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R.K. JAIN u.com. s

Ercise, Customs & Service Tax Consultant
and author of
CENTRAL EXCISE LAW GUIDE
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL &
EXIM POLICY AND HANDBOOK OF PROCEDURE

a/c
THREIN. 1

1512-B, Bhishm Pitamah Marg,
Opp. ICICI Bank of Defence Colony,
NEW DELHI - 110 003,

PHONE : 24451101

MOBILE : 9810077977

RTI/P-195/4976/13/R5652

30-03-2013
Shri Mukesh Gupta, Cu 'A :1' : “ mlgr ax
Assistant Registrar (Admn Branch), iy
Customs Excise & Service Tax Appellate Tribunal, I APR 7013
West Block 2, R.K.Puram, West i am )
New Delhi - 110066 - . ;

' U \f—*)‘ ‘
5
Sub: My RTI Application No. RTI/4976/13. dated 26/3/2013 TTN } =

Dear Sir,

This refers to the letter F.No.08-59/CESTAT/CPIO-ND/KS/2013, dated 28-03-
2013 of Shri Kripa Shankar, Assistant Registrar, CESTAT, New Delhi transferring my
aforesaid RTI application to you under section 6(3) of the RTI Act, 2005, for providing
the information to me. You are requested to kindly provide the information at the earliest
as under section 7(1) of the RTI Act, information is to be provided within 30 days of the

RTI application,
Thanking you,

uk




ewoaﬁxémmwgcm t\JO Nie (2 |
CUSTOMS. EXCISE - AND  SER TAX
APPELLATE TRIBUNAL,WEST BLOCK NO.2,
R.K.PURAM, NEW DELHI:110066.

Dt X1 UAT
Id No u‘&fffﬁj IS

Te,

Shri &\t
1(0&%0115” W“jé
(g W s R

Subject: Infor'mation under Right to Information Act
2005. .
Sir, '

Please refer to your RTI application No.M_%1 7 b
Dt %/f i and our ID No»s8#%4[ the “information
received ' from m% thontammg :Lpages
is endorsed herewith fof your reference please.

You are,therefore,requested to please
acknowledge the receipt and deposit Rs.__ LY (@2 per
page)to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT,.Ne:;N Delhi. |

»

(Naresh Kumar)
Dy Registrar/CP10



F.No. 33(132 /RTIMISC/ICESTAT/ND/Admn-2013
Customs Excise & Service Tax Appellate Tribunal
West Bolck-2, R.K. Puram
New Delhi-66

Dated : 08/04/2011

Sub : Information sought under RTI_Act 2005-req.
(Reference: CPIO ID No. 08-59/2013)

Sir,

Kindly refer to CPIO letter No. 08-59/CESTAT/CPIO-ND/KS/2013 dated
28/03/2013 and Shri. R.K.Jain RTI application No. RTI/P-195/4976/13 dated
26/03/2013, forwarded to the undersigned wherein the applicant has sought various
information, the requisite information’s containing 07 pages are forwarded herewith

t

for onward transmission to the applicant.
@hﬁu\\\\?

Enclse : As above (Kripa Shankar)

To,

Assistant Registrar(Admn)

Shri. Naresh Kumar.Dy. Registrar/CPIO, New Delhi.
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1 080 - 22844523 exclse@bgl.vsnl.net.in

Commr, Dir. : 080 - 22844073 ' cexbang@excise.nic.in
Section : 080 - 22841480 Fax : 0BO - 228441 70{Commr.)

Fax : 080 - 22861480 (Section)

A 3T sﬁangaﬁmmm.ﬂzmlmm, ST
OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE:
BANGALORE - I:CENTRAL REVENUES BUILDING: QUEEN'S ROAD:
BANGALORE - 540 001

HLE . 1/4/21/2011 w4 & - femrie: 02 frawat 2011
&ar ¥/ To,

IR / The Registrar

TETT / CESTAT,

A T / West Block No.2, 2 fucd - Kot

HTT, #. WA / R.K. Puram
7§ Reer / New Delhi- 110 064

AFT / Sir,

Sub : - Allotment order submitted as called for, in respect of
Shri 3.K. Verma, Asst, Registrar, CESTAT - reg.
EL L]

Reference is drawn to your letter F.No.53/CESTAT/Cash/Misc/2011 - 12
dated 24.08.2011 wherein it is requesfed thatl a copy of the allotment letter from
this office in respect of the Allotment Order of Quarter No.B - 07 - 05 (Type - Ill) at
Yelahanka to Shii $.K. verma, Asst. Registrar is requested.

A copy of dllotment order/ change of quarters Istter C.No.l/4/5/2006 A.4
B - | dated 08.03.2007 and an occupation report C.No.1/4/5/2006 A.4 B - | dated
05.04.2007 is enclosed herewith for further acfion at your end. The licence fee for
fthe period from 04.04,2007 (dafe of occupation) il 30,06.2010 for Type - ||
quarter at Yelahanka is € 268/ per month and from 01.07.2010 fill 20.07.2011
([date of vacalion) is ¢ 380/- per month (enhanced from 01.07.2010 vide GOl
DEOM No.18011/1/2009 - Pol.lll dated 28,04.2011), '

The recovery particulars may please be fumished to this office for further
references,

HFET / Yours faithfully,

Encl: As above \&\4}\“ ; %E%St ?(\-e\b;:(q'
s i) o L}
N « IR HtEl (7. \
@'\,\ Y 9 | Ao
A q\ﬁ*”\ \




HERT TS Yo AT @l ey, FITO | ITyeraTera, daTey
OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE -
BANGALORE - :CENTRAL REVENUES BUILDING: QUEEN'S ROAD:

O - BANGALORE - 560 001
L, 044142011 T-4 & | femtrer: 04 3y 2011
5 \{)\ HFI_RfeF N9 7 vAcaTION REPORT

] ‘ﬁmﬁﬁaaﬁm#ﬁmﬁwmum?rwﬁwm TE I BT & g
- HETF FEg & RAw ¥ w7 2

The following Officer have vacated the Departmental Quarters at
\\Yelahanka, Bangalore. This is for information and hecessary action at your end.

W

#F. Ty | FEE .| R vy
" R 3 ':I.EFNFI‘ Name -, o frfen Gich COMMETTE
i & Designation, L% b DATE OF WHERE
Sk | (oir /sirareh Shri/Smt.) QTR. VACATION '| TRANSFERRED /
No.. QRTR. | No, - POSTED,
'\‘ﬁ"\'f &, @B Central Excige,
1| artiers III |B-03-43 14.07.201) | Division =11
Suresh B. Badas . Bangalore - |
Superintendent
TH. &. TA/T .
28 CESTAT
2 | WO R I |B-07-106 | 20.072011 .
. 8.K. Vermsa ‘2 Ne“f Delhi
Asst, Registrar
' Yours faithfully,
N
?\\ro\“f\. m«:&v Y\\n-ra\"-“\ ol v
(T, FERrerean R
S ftEd (e )

ﬁ?mlsﬂwm

Copy Lo {_Pe DDO, CESTAT, West Block, No.2, R.K. Puram, New Delhi - 66
The AO, Ceniral Excise, Division - I, Bangalore -1 - A
Shri P.M. Swamy, Cashier, Bangalore = Commissionerate
(Caretaker, Yelahanka Quarters) ’



Tel: PBX 1 080 - 26864523
Commr. Dir, ; 080 - 2864073
Section 1080 -2861480

excise@bgl.vsnl.net.in
cexbang@exclse:nic.in )
Fax : 080 -2864170 (Commr.)

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE:
BANGALORE - |

CENTRAL REVENUES BUILDING: QUEEN’S ROAD:

' BANGALORE - 560

C.No. l/4/5/2006 A-4 B-|

Dated : 8" April, 2007,

OCCUPATION REPORT

‘The followingl Officer has occupied the Depémnental Quarters at Yelahanka,
Bangalore. This'is for"infonnat.i.on and necessary action at your end,

Name of the Quarter No, and Date of Commette where
"Officer Type Occupation working
(Shri/Smt,) .
S.K.Verma, B-7-105 (Type ) | 4-4-2007 CESTAT, ‘
Asst. Registrar : Bangalore,

" Copy tg™: The Asstt, Regis
You are requeste

%ﬂ'

ADMINISTRAng OFFICER (HQRS.)

(]t~ BANGALORE 1 COMMISSIONERATE

trar, CESTAT, %angalore; ' .
d to forward the licence fee recovery particulars
in respect of the above Officer to t

his office every month.

e iy
o

Ul




Tel: PBX : 080 - 2864523 axc!se@bgl.vm!.net.in

Commr, Dip: i 080 - 2864073 ) caxbang@exclse,nlc.ln
Sectlon 080 - 2861480 : Fax : 0g0. 2064170 (Commr.)
GOVERNMENT OF INDIA
MINISTRY Oy FINANCE
ARTMENT.OR REVENUER
OFFICE oF THE COMBHSSIDNER OF CENTRAL EXCISE

BANG I :
..CENTRAL REVENUES’BUILDH\'G: QUEEN’S ROAD:BANGALORE -
560 001

CNo. /452006 A-4Bp -  Dated : gn March, 2007,

To,
Shri S.I{.Verma,
. Assistant Regiatrar,
'.CESTAT, ;
BANGALORE.

Sir, - ’

: You are Tequested ‘tg OCCUpy quartey No.,B“7-105 . within g8
. daysgof re%ei‘pt' of thig order under intimation to this office,
*’“m Yours faithfuljy,
; b -".’39/07‘
: - (@G, MANI) e
KDMINISTRA’I‘IV’E OFFICER (HQRS)
- BANGALORR 1 _COI‘AMISSIDI\TERJ-VI‘E

Copy to : The Agsistant Ragistmr. CES'PA'I‘, South Zona] Bench, Bangalops,.
The CA.0, Bx,, Bangalore 11 Cémmetto, :
The Supdt; (L&R), Hyra,, Bangalore I-Cummetté..
Shri Shiva.]ingiph, Inapectur, Clix., Audit, Bangaloye II1 Commotte,.
Caretaker of Yolahanlkg Quartarg) L

Py




_excise@bgl.vsnl.netin

TelyPBX : 080 - 2864523 ; ‘ ‘
Commv. Dir. : 080 - 2864073 ' ce'xbaﬂgl(_qzexcise.hic.in,

Sectipn . - < QBD - 2861480 ) ; 2. P ; .
Fax : 080-2854170 (Commr.)

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE: | .
‘ _ " UBANGALORE=1®.. 4
CENTRAL REVENUES BUILDING: QUEEN'S ROAD:

BANGA|.ORE - 560

: . S
Dated : 25" N.ojlemﬁéi;,‘ 2006.

e

C.No. 1/4/5/2006 A-4 B-l

~ .

= ! ‘!; -
OCCUPATION “REPORT

Bangélo're. This is for information and ngcessary actionatyour end. .

SINo. | Name of th§i@fficer’ | Quarter No, |Dateof Coni;;x_g.tt_g.aw-h;gnc,f.- \
(Shri/Smt.) © |'and Type. . .| Occirpation worldng. -t
1 ' Manoj Kumar, B-9-14 128:70-2006 | Division:'C’, © L .
Inspector ;. -+ : |(Fype 8 " | Bapgalore'l: %
Z SK.Verma, . .. [B-8-l2
- | Assistant Registrar - - (Type
7 | VishwendraRao, » | A“6-8
' Senior Intelligence (Type
officer . . L

o paspalel ke g ADMINISTRATIVE OFFICK (il

’ H-‘i:au'rs bn_'}ﬂght\f&» m/ %;&‘NGALORE.I COMMISSIONE,
_‘J/:-/-/T‘"' — | Wi ! .

Copy to : C.A,0., C.Ex:, Bangalore {I Commissionerate

* A.O., DRI, Bangalore. " J

A.O., C.Ex., Division, ‘<’

You are requested to fo

in respect of the above,

ch

My Bangalore T
16-5-2006. "DRI, Bangalore.

EN-E

[T

W N
R T
.$l:\'

A% ar
ST T
N
1

6
RA

Bangalore 11 Cdm.‘xﬁc'!:tc.. ¥ 2 ‘
ard the licenge fe recovery particulars . -
Officer to this office every mofth | i e
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B : —__*‘C;:Idaub;._ -

- Arvggeon 7y

{ o | | @

/. The Administrative Officer(HARS),
" Bangalore | Comimissionesrate,
Bangalore..-01 :

f Sir,

| have been allotted a [!)epartmenta] Quarter at Yelahanka, Qr No.B-
8-127/Type Ill as per your order No.C.No.1/04/5/2006 A-4 B-1
dtd;3.11.06. | herebyiconvey my willingness to accept the above
said Quarter. .y ¢- ! ot 1306

Thanking you,
rl'

*
1]
H

|
'%
¢
A

Y "!.
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. i ' S }
Tal: PEX 2080 -ulun;.. 3 : m:qlghnmnl.n;t.l,n.. )
G o * B0 - 228014%0 . fox ug__s-lm' O o, .
: - | GOVERNMENT OF INDIA _
MIMISTRY OF FINANGE -

) ! DEPARTMENT OF REVENUR o C

" (%]
£ OF THE COMMISSIONER OF CENTRAYL EXCISE!I BANGALORE -1 - COMMISSTONERAT
oync C..R.BUI.L%‘G: QUEEN'S ROAD: BANGALORE - 560 001

C.No.1/04/5/2006 A4 BT - . Dated: 3"5,'N.oven‘:ﬁer. 2006.
" ALLOTMENT ORDER

The Commiss{!mar of Central Exciac, Bangelore I Commissionerate ia
pleased  to allot the Diepartmental Quarters et Yelahanka, Bangalore as
\ % . . i

., detailed below 1 o . : ) .
B, | Hame & Deslgahtion. | Posting “Taype .. |Quarter |
1 Ho lphﬂISmt.) ! . ) ‘R No. - |
B a1 % v i 3 v o o " . * g . X
AT [GeTat, = s \
| Assistant Registicar. Bangalore Il - o
- |
The ellottee give his willingnezs, or otherwiee of thé allotrnent

within 5 days of receipt of this order. ) -

Allottee ma%i note that on failure to take possession pfopcupy the said
quarters within 15 days of allotment, the, aliotment ‘will be troated as
cancelled emd he not be elifible for another allotatent of & Qovernment
residence fot a jod of one year from.the date of this order, In this
regard, the Dep ent's guidelines on allotment of quarters issued vide
C.No. 1/4/29/2001 A-4 B-1 may be referred.

Allottee  shquld intimate whether he cwns & houge in Bangalore
within the Corpot-iﬂun/BﬂA fimits in his pame or in the natnc of his’

Further, in dase the allottee is transferred ont of Bangalore, ‘he has

t:.ao1 ;ugr?[nder the quarters ot apply for retention of quarters as per rule SR-

L

1 .

; X\ b

1 - - ADMINISTRA OFFICER (HQRB,)

.  BANGALORE X COMMISRIGNERATE,

To: The h'.tdllI dual . '

Copy to : The C.AD. Central Excise, Bangalore {1 Commissionerate.
1t ls requested that the licence fee recovery particulars in r/o of the
above Officer may be forwarded to this office every month, The
Lic. fee in respect of Type [IIL Quarters at Yelaharka fg Rao. 265/~
The Supdt. q.&B]. Hers., Bangalore 1 Commette

Shri Shivalingiah, Inspector, U.Ex.; Audit, Bangalore Il Commetts,
(Care rof Yelghanka, Quarters) :

S ———




APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi
Date of Hearing : 22.5.2013
Appeal No. 08-09(A)/2013
CPIO ID No. 08-59/2013
ShriR.K. Jain ' Appellant
Vs.

Shri Naresh Kumar, CPIO Respondent

Order...... J 01 {0020 13

........................

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. The appellant states that due to paucity of time, he is not

interested in pursuing the appeal. He requests for withdrawal of appeal.

3. Appeal is disposed of as withdrawn.

&

(Sahab Singh)
Appellate Authority under the RTI Act

J’zo
Bbﬂ; v
{&‘ 1./ Shri Naresh Kumar, Assistant Registrar/CPIO, CESTAT, New Delhi
IRV
2 Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-

110003.



C
{)J\\\A /‘3‘3/\ Ref. No, (RT1/P-537/(4960/13)/Appeal 5574

\/\o’*‘w&:
u}ﬁﬂ

"

Y\

((7 West Block 2. R Puram.

Dated 4 WW
frr

Shri Sahab Singh,
llon'ble 1st Appellate Authority Under RTT Act, 2005,
Customs. Excise & Service Tax Appellate Tribunal. P

New Dethi - | 10066

A. Contact Details :

1. [Name of the Appellant _

2. |Address

B. Details About RTI Request:
1 [Particulars ol the CP1O against T(a) Name
whose order ancal is preferred

i 1 e

1512-3, Bhishm Pitamah 1\_/la_1§ Wazir Nagar.
New Delhi- 110003 B

R, Jain

Mr. Bineesh Kumar

CPIO & Assista-n_tﬁpjcai_sgl"ill;_
CESTAT South Zonal Bench
1st Floor WTC Building
FICCCI Complex. K.G.Road
Bangalore

| |

7 |Date of submission of application 23-03-2013
\ (Copy ol application attached)
3. |Details of the order appealed -
against

CPIO's Letter F.No.08-79/CLESTAT/CPIO-
ND/NK/2013 dated 11-04-2013
See Prayer clause at the end )
052003 \

4. Tl’ru)_-'m'_m'_rqli_c_{’_s_ought -
3. | ast date for [H_i_lxit_hc_zmc;a_l i
0.

[T appeal is bcimc; {iled after 30 Appeal in time
days, the rcasons which prevented
from t_'lling_qpp_gal in time e
(1) Copy of RTI Application dated 23-03-2013
(Annexure-1).

(2) Copy of CPIO’s Letter dated 04-04-2013/
(Annexurc-2).

(3) Copy ol CPIO. CESTAT. New Delhi letier
dated 10-04-2013 (Annexure-3). \
(4) Copy of Appellant’s letier dated 13-04-
7013 addressed o Shri Raj Kumar, SPs.|
CESTA'T. New Delhi (Annexurc-4).

(5) Copy of Appellant’s letier dated 13-04-
2013 addressed 10 Shri Rajender I’rn.\ud_l
Accounts  Officer. CESTAT. New Delhi)
(Annexure-5)

(6) Copy of Appellant’s letler dated 13-04-
20\3;agd£es§eig Shri__l\{u_k_cgh Kumar. CPIO|

Copies of documents relied upon
by the applicant




2

I - | & Asstt. Registrar (Admin). CESTAT. New
Delhi (Anncxure—6_},
(7) Copy of Appellant’s letter dated 13-04-
2013 addressed to SPS to Ms. Archana
wadhwa. Member (J). CESTAT. New Delhi
(Annexure-7).
(8) Copy of CPIO’s l.etter dated 1 1-04-2013
(Annexurc—81
(9) Copy of Shri Raj Kumar, Sr. PS’s letter
- dated 10-04-2013 (Annexure-9)

BRIEF FACTS OF THE CASE

(1) The Appellant has filed an application dated 23-03-2013 (Annexurc - 1) under

Section 6 of the RTTAct, 2005 requesting for the following information:

(A) Please provide Jollowing information in relation to the Inquiry held in the

matier of S.K. Verma in F. N0.24(3)/C0r(//CESTAT/SKV//I(,//7717—2()()8 and
reporl submitted on 26-12-2012 by Mrs. Archana Wadhwa (copy of Inquiry
Report enclosed) -

(i) Date-wise details 0_/'d()c'L/menI.s//‘iles/record.s' or their copies obtained by Shri
Raj Kumar, SPS and Presenting Officer for the aforesaid Inquiry and date of
return of such documents [0 your office.

(ii) Date-wise details of documents. files or records obtained by Mrs, Archana
Wadhva. Inquiry Officer for the aforesaid Inquiry and date of return of stich
documents to your office.

(iii) List of documents/records supplied by your office still in custody of Shri Raj
Kumar and Mrs. Archana Wadhwa and inspection of such records.

(iv) Provide certified copies of the communicalions received from Shri- Raj
Kumar, Presenting Officer und Mrs. Archana Wadmva, Inquiry Officer and
copies of communicalions senl 1o them.

(v) Details of the tours undertaken by Shri Raj Kumar, Presenting Officer und
Mirs. Archana Wadhwa, Inquiry Officer and copies of bills submitted with
Towr Orders and inspection of such records.

(vi) Provide copies of Reports or feedbuck obtained or called for by Shri Ruj
Kumar, Presenting Officer and Mrs. Archana Wadhnwa, Inguiry Officer for
the purpose of ubove Inquiry.

(2) That the Appellant vide para 5 of his said application has also made a declaration
that the information sought for is not exempted under Section 8 or 9 of the RTI
Act. 2005 and also stated that to the best of the knowledge of the Appellant. the

information pertains to the Office of the CP1O in question.



(3)

(h

4

That the CP10. CESTAT, Bangalore by is letter dated 04-04-2013 (Annexure-2)
wanslerred point (A) (v) of the aforesaid RT1 Application to the CPIO. CESTAT.
New Delhi. The CPIO, CESTAT, New Delhi by his letter dated 10-04-2013
(Annexurc-3) forwarded the said point to the SPS to the Hon'ble President. Shri
Raj Kumar. SPS (0 Hon’ble Ms. Archana Wadhwa. Assistant Registrar.
Administration and Accounts Officer. The Appellant by his letters dated 13-04-
2013 (Annexures-4 to 7) requested the said Deemed CPIOs Lo provide the
information. The SPS and Deemed CPIO to Ms. Archana Wadhwa by his letter
dated 11-04-20013 (Annexure-8) provided incomplete and incorrect information.
Shri Raj Kumar, SPS and Deemed CPIO by his letter dated 10-04-20013
(Annexure-9) offered inspection of the records. The relevant information sought
by the Appellant pertained to the Account Scction and the Administration Scetion
but they have not provided the information so far. The Appellant being aggrieved

is {iling the present appeal.

GROUNDS OF APPFAL
That the order in question of the learned CP1O is incorrect and illceal and
contrary (o the provisions and sprit of the RTI Act, 2005 hence liable to be sel
aside.
That the information sought by the Appellant is not exempted under Scetion 8 or
9 or any other provisions of the RTI Act. 2005 and therefore. there was no valid
cause or reason or ground for not providing the information.
That the Ld. CPIO has erred in not providing the information to the Appellant
though as per the provisions of the RTI Act. the Appellant is entitled (o
information as sought by him. Therefore, the order of the CP10 is liable to be set
aside with dircction to provide the information (o the Appellant within time
bound frame.
That Shri Rajender Prasad, Accounts Officer and Deemed CPIO. Shri Mukesh
Gupta. Assistant Registrar and Deemed CPIO are mainly concerned with the
information in point (A)(v) of the R'I1 Application but they have not provided

the same within the prescribed period. Therefore, their inaction is illegal and



(5)

(6)

(7)

(8)

(9)

liable to be set aside and the CP1O be directed to provide the information in time
bound frame.

That the information sought is neither voluminous nor relate to older and larger
period. thus could have easily been provided by the learned CP1O.

That the Appellant is citizen of India and fulfilled all other requirements of the
RTI Act and the Rules made thereunder and is entitled to the information in
question.

That as per proviso to Section 8(1) of the RTI Act, 2005. the information which
can not be denied to the Parliament or the State Legislatures shall not be denied
to any person. The information sought by the Appellant in the subject
application is the one which cannot be denied to the Parliament or the State
Legislatures and hence it cannot be denied or refused to the Appellant.

That a personal hearing may be granted to the Appellant before deciding the
present appeal.

This is without prejudice to the right of the Appellant Lo add. alter or modity any
of the grounds of this appeal and adduce oral or, written evidence at the time of

hearing or till the appeal is disposed of.

PRAYER

Under the circumstances, the Appellant prays as under:

(a)
(b)

()

(d)

That the Original Records may be summoncd and perused.
That the order of the CPIO may be set aside and he may be directed to provide
the information in question within time bound frame.
That any other relief as the Appellate Authority deem {it and proper may also
be ordered in favour of the Appellant.
That a personal hearing may be granted to the Appellant before deciding the
appeal. <‘ 0
Signau:i'm- " Appeltlant
Telephone No. : 9810077977
24651101
[Fax No. 011-24635243

Place : New Delhi
Dated @ 19-04-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref, No, :RTI/P-172/4960/13
Dated ; 23-3-2013

To
Mr, Bineesh Kumar
CPIO & Assistant Registrar
CESTA'l South Zonal Bench
Ist Floor WTC Building
FRCCT Complex,K.G.Road
Bangalore
Karnataka - 560009
(1. | Name ol'the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg Wazir Nagar New
| Delhi-110003
|| (b) Phone Nos, 09810077977, 011-24651101, 011-24690707
(¢) Fux No, 011-24635243
(3. | Whether a Citizen of India_ | Yes
4. | Pardiculurs ol Information _
Details ol'information (A) Please provide following information in
required relation to the Inquiry held in the matter of
S.K. Verma in F.
No.24(3)/Conf/CESTAT/SKV/Admn-2008
ynl’/‘ and report submitted on 26-12-2012 by Mrs,

Archana Wadhwa (copy of Inquiry Report
&( enclosed):-

s

N (i) Date-wise details of

1‘\ § é\' documents/files/records or their copies

G,J . N obtained by Shri Raj Kumar, SPS and

‘»;\]\J ?’ 1 Presenting Officer for the aforesaid

V; \6/ [nquiry and date of return of such
QR c}\g documents to your office,

<, (ii) Date-wise details of documents, files or

records obtained by Mrs. Archana

Wadhwa, Inquiry Officer for the
aforesaid Inquiry and date of return of
such documents to your office,

(iii) List of documents/records supplied by
your office still in custody of Shri Raj
Kumar and Mrs. Archana Wadhwa and
inspection of such records.




(iv) Provide certified copies ol the
communications received from Shri Raj
Kumar, Presenting Officer and Mrs.
Archana Wadhwa, Inquiry Oflficer and
copies of communications sent to them,

(v) Details of the tours undertaken by Shri
Raj Kumar, Presenting Qfficer and Mrs.
Archana Wadhwa, Inquiry Officer and
copies of bills submitted with Tour
Orders and inspection of such records,

(vi) Provide copies of Reports or feedback
obtained or called for by Shri Raj
Kumar, Presenting Officer and Mrs.
Archana Wadhwa, Inquiry Ofticer for
the purpose ol above Inquiry,

Note:- Please provide pointwise information/
response for each of above points.

5. | I'state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right 1o Information Act, 2005 and to the best of my knowledge it pertains to
your olfice. Information is being shought in larger public interest.

6. | A Postal Order No. 11F 028631 for Rs. 10 towards payment of fee is enclosed
herewith, You are requested to filling the name in which the Postal Order is
payuable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signaturé*of Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place « New Delhi
Encl. : as above

(TR S
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CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL ———
SOUTH ZONAL BENCH, FKCCI- WTC BUILDING, _.
K.G. ROAD, BANGALORE-560 009 !

ID 16/2013 Date: 04.04.2013

To

ShriNaresh Kumar,
10

CESTAT,
New Delhi

Sir,

Sub: RT! application filed by Mr.R.K. Jain, New Delhi- transfer of —
reg.

Please find enclosed with an RTI application No. RTI/P-172/4960/13
dated 23.03.2013 filed by Mr.R.K. Jain, 1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi. As the required information w.r.t para A(v) is not
available with this office and is uhderstoqd to be available with CESTAT,
New Devlhi, the subject RTI application is transferred to you under Section
6(3) of the RT! Act with request to provide the information sought directly to
the RT| applicant.

Yours faithfully,

C. J—

(Bineesh Kumar K..S)
Deputy Registrar

Copy to:

Shri R.K. Jain,1512-B, Bhishm Pitamah Marg,Wazir Nagar,New Delhi.
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Prnonews

FNoo3~29 /CESTAT/CPIO-ND/N K/201%
Customs Excise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhi:110066.

Dated.\f"”/l/‘j
ID Nog8-9 |5
Subject: Information sought under RTT Act 2005.

Sir, )
Please refer to  Sh./Smt R \L/J%
application under RTI Act 2005 vide N4  dated

%4'7 T (copy enclosed) wherein certain
information are sought as mentioned therein is related

to your section.

Therefore,in terms of the provisions of Section 5(4)
read with Section 5(5) of RTI Act 2005 the RTI
application No, Wahs  dated 2.3~373 CPIO
ID No2S 1 Jixis forwarded herewith to the following
officers as deehréd CPIO with the request to provide the
information/inspection on or before& S, directly
to the applicant and intimate the unjersigned within the
stipulated time..

‘ (Naresh Kumar)
Encl.As above. | Dy.Registrar/CPIO
13 25 R V= ole M hrofara w11 C2

ZS'G\@\&\C\ Voissnts §0S ,
3. At RogyAoon fef Lo
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R.K. JAIN w.com. w5 '
Excise, Customs & Servics Tax Consultant
qfc Sy 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL &  PHONE : 24451101
~ EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977
CUSOTS TAISe b SEVIee Tax
Appeliate Tribunal
15 APR 2013
Wost Dlac a2, N9 pukm, | RTI/P-195/4960/13/R5771
New Delhl-110 13_04_2013
Shri Raj Kumar,
SPS,
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066
Sub: lication 1960, ated 23

Dear Sir,

This refers to the letter F.No.08-79/CESTAT/CPIO-ND/NK/2013 dated 1004~
2013 of Shri Naresh Kumar, Dy Registrar/CPIO, CESTAT, West Block 2, R.K.Puram,
New Delhi, transferring my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me, You are requested to kindly provide
the information at the earliest as under section 7(1) of the RTI Act, information is to be

provided within 30 days of the RTI application.
Thanking you,
[R.K. Jain)



R.K. JAIN v.com, s, —
Exciss, Customs & Service Tax Consultant
' A sucora) 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, ~ NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 2445110]
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977

Customs Excisa & SEOVICE T Ak
Appellata Tribunal

TS gpR2y R -195/4960/13/R5773
West Bla:y 0.2, RIX, 13-04-2013
Now Dathi-110
Shri Rajender Prasad,
Accounts Officer, _
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram, :
New Delhi - 110066
Sub: lication No 60/13, dated 23/3/2013
Dear Sir,

This refers to the letter F.No.08-79/CESTAT/CPIO-ND/NK/2013 dated 10-04-
2013 of Shri Naresh Kumar, Dy.Registrar/CPIO, CESTAT, West Block 2, R.K.Puram,
New Delhi, transferting my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me. You are requested to kindly provide
the information at the earliest as under section 7(1) of the RTI Act, information is to be

provided within 30 days of the RTI application,
Thanking you,
Yo ly,

[R. _ Jain]

uk
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R.K. JAIN w.com, s

Excise, Customs & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW QUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, ‘ NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977

l\“""'_"‘"‘*—“"hf__"""'r‘_"
Lustoms Excien Sorvice Tay

Appellatg Tribunaj

s 4PR 2013

Wegt Diask o2 il
Naw Baihit 1006

RTI/P-195/4960/13/R5772
13-04-2013

Shri Mukesh Kumar,

CPIO & Assistant Registrar (Admn.),

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K,Puram,

New Delhi - 110066

Sub: Applic No. RTI/4 dated 23/3/201

Dear Sir,

This refers to the letter F.No.08-79/CESTAT/CPIO-ND/NK/2013 dated 10-04-

. 2013 of Shri Naresh Kumar, Dy.Registrar/CPIO, CESTAT, West Block 2, RK.Puram,
New Delhi, transferring my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me. You are requested to kindly provide
the information at the earliest as under section 7(1) of the RTI Act, information is to be

provided within 30 days of the RTI application,
Thanking you,
Yo thfully,

[R.K. Jain)
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R.K. JAIN w.com. s

Excise, Customs & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELH! - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOX OF PROCEDURE MOBILE : 2810077977

Cussns :
‘ !’-‘-;l"."“’i[ >

w\ 1

ot inz oy 10
W“ vaw ')l\"!i"‘

95/4960/13/R5770
; 13-04-2013

et
——

SPS to Hon'ble Ms.Archana Wadhwa,
Member Judicial,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K,Puram,

New Delhi - 110066

Sub: licatjon No. RTI/496 . 23/

Dear Sir,

This refers to the letter F.No.08-79/CESTAT/CPIO-ND/NK/2013 dated 10-04-
2013 of Shri Naresh Kumar, Dy.Registrar/CPIO, CESTAT, West Block 2, R.K.Puram,
New Delhi, transferring my aforesaid RTI application to you under section 6(3) of the
RTI Act, 2005, for providing the information to me. You are requested to kindly provide
the information at the earliest as under section 7(1) of the RTI Act, information is to be
provided within 30 days of the RTI application,

Thanking you, ‘
Yours faithfully,

+ [KSK. Jain]
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CUSTOMS EXCISE AND ' SERVICE™ Tax

APPELLATE TRIBUNAL,WEST BLOCK NO2,
R.K.PURKM, NEW DELHI:110066.

Dt WU /IKS
[d Nos BN

Sfri R.K . Jain, o a
1512 Bhishma Pitamah Marg, o -
Wazir Nagar, |

New Delhi:110003,

Subject: Information under Right to Information Act
2005,
Sir,

07
Please refer to your RTI application Nolb\qﬁﬂ/\j

DAY AN and our ID Nomd” ZZéIhb “information
received ' fromgpshoims vamm‘%n aining _']___p'age‘s
is endorsed herewith for your referedce please.

You  are,therefore,requested to please
acknowledge the receipt and deposit Rs._ ~— (@72 per
pagejto this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhi.

/ o cesTv7 |
Cjﬁ\/")(&’ (J\Q‘?‘/L\ (Naresh Kumar)

~.Dy.Registrar/CPIO
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To
The CPIO/ Deputy. Registrar
Customs, Excise & Service Tax
Appellate Tribunal,
New Delhi.

Sir,

With reference to F.No. 08-79/CESTAT/ CPIO-ND/ NK/2013 dated
10.4.2013 (ID NO. 08-79/2013)  regarding information sought from
CESTAT, Bangalore and forwarded to CESTAT, New Delhi, under the
RTI Act 2005, it is submitted as under:

With reference to inquiry in the matter of Shri S.K. Verma in
F.No.24(3)/Conf/CESTAT/SKV/Admn-2008, the inquiry report was
submitted on 26.12.2012 to the Hon’ble Vice President (HOD) through
Registrar along with assessment and findings as also original file
containing charge-sheet, examination of witnesses, reply all oral/
documentary evidences and written briefs of the Charged Officer etc.

- As the file along with its enclosures has already been submitted, the
information as sought for is not with us. As regards tour undertaken for the
purpose, information may kindly be taken from concerned sections.

For information please.

Gt ]
Dated: 11.4.2013 ( Seema Sadana )
SPS to M(J-AW)
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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM,
NEW DELHI-110066

Dated 10" April, 2013

To,
Shri R.K. Jain,
1512-B, Bhishm Pitamah Marg,
Opp. ICICI Bank of Defence Colony,
New Delhi-110 003
Y
Sub: Your RTI application No. RTI/P-195/6509/13 dt. 9.4.13
& RTI/P-172/4%§\0/13 dt. 23.3.3013

Sir,

With reference to your referred RTI applications transferred to

me today only it is informed to you that you may inspect the
concerned files. o 1¥]M )13 U p

Yours faithfully,

Y
(RA) KUMAR)
Sr. P.S.
\/ Copy to: The Dy. Registrar (J) & CPIO,
CESTAT,
New Delhi

For information.



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 22.5.2013

Appeal No. 08-08(A)/2013
CPIO ID No. 08-79/2013

Shri R.K. Jain Appellant

Vs.

Shri Naresh Kumar, CP1O Respondent

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. The appellant states that due to paucity of time, he is not interested in

pursuing the appeal. He requests for withdrawal of appeal.

3. Appeal is disposed of as withdrawn.

(Sahab Singh)
Appellate Authority under the RTI Act

. of

. Shri Naresh Kumar, Assistant Registrar/CPIO, CESTAT, New Delhi

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.
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To
Shri Sahab Singh,
Hlon'ble Ist Appellate Authority U

o/
\_\ M First Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RTI/P-537/(3397/1 )/ Appeal/5580
Dated @ [9-04-2013

oy

nder RTIl Act, 2005,

Customs. Excise & Service Tax Appellate Tribunal.

West Block 2, R.K.Puram,
New Delhi - 110066

gff%“'ﬁ"j
x.

N

!

yN

\. Contact Details :

DIRCA B vp

[1. INamc of the Appcllant
2. [Address

B. l)ctalls About RTI quuest
|, Particulars of the CP1O agamst
whose order appeal is preferred

R.K. l-am

1512-B. Bhishm Pitamah Mar;a Wazir Nagar.
New Delhi-110003

2, ’ll)alu'o-i"subm'ission of application
(Copy of application attached)

(a) Name Mr. Mohinder Singh.
CPIO & Asstt. Registrar
(b) Address  |Customs, ['xcise & Scrvice as
Appellate Tribunal
West Block 2, R.K. Puram
~[New Delhi - 110066
03-06-2011

|
3. Details of the order dppcalcd
apainst

CPIO's Letter F.N0.06-98/CLSTAT/CPIO-
ND/NK/2013 dated 16-04-2013

Pld\_u_gl relief souarhl
| ast date for filing the appcal )

If appeal is being filed after 30
days, the reasons which prevented
from filing appeal in time |
7. |Copies of documents relied upon

by the applicant

S i

See Prayer clause at at the end
16-05- ZOH

Appeal in time

(1) Copy of RTI Application dated 03-06-201

(Annexure-1) |
(2) Copy of Appellant’s [.ctter dated 28-03-
2013 (Anncxure-2) requesting for compliance
to the order dated 13-03-2013 of the CIC

(3) Copy of Order dated 15-04-2013 of
Deemed CPIO. Ms. Seema Sadana, SPS (o
Mrs. Archana Wadhwa, M(J) (Annexure-3)

(4) Copy of Order dated 16-04-2013 of
Deemed CP1O. Ms. Chander Kanta, SPS to
Shri Rakesh Kumar. M(T) (Anncxure-4)
[(5) Copy of Order dated 16-04-2013  of




B ‘ ) Deemed CPIO, Ranju Madhra. PA (o Shi*i!
- ~ |Saheb Singh, M(T) (Annexure-5)

|

BRIEF FACTS OF THE CASE

(1) The appetlant has filed an application dated 03-06-2011 (Annexurc - 1) under
Section 6 of the RTI Act, 2005 requesting for the following information:

(4) Please provide copies of the monthly pendency statement for reserved orders

to be pronounced for the period from 1-4-2009 till date for all Delhi Benches

(B) Please provide month-wise pendency detuils of the orders dictated in the
Open Court, but the written orders not issued within 30 days _for the period 1-
4-2009 till dute.

(2) That the appellant vide para 5 of his said application has also made a declaration
that the information sought for is not exempted under Section 8 or 9 of the RTI
Act. 2005 and also stated that to the best of the knowledge ot the appellant. the

information pertains to the Office of the CP1O in question.

(3) That the Appellant by his letter dated 28-03-2013 (Annexurc-2) requested the
CP1O and Deemed CPIOs to comply with the order dated 13-03-2013 ol the C1C.
In relation to the information sought in point (B) of the aforesaid RTI Application.
SPS 1o Hon'ble Ms. Archana Wadhwa by order dated 13-04-2013 (Annevure-3)
denied the information as not being maintained by the stalt of the Ion'ble
Member but such information may be prepared by the respective Bench
Registries. A similar reply was given by SPS of Hon’ble Shri Rakesh Kumar vide
order 16-04-2013 (Annexure-4). The PA to Tlon'ble Shri Saheb Singh by order
dated 16-04-2013 (Annexure-5) provided the said information that no reserve
order is pending for pronouncement as all orders are dictated in open court and
were issued in 30 days. The appellant being aggrieved by the aforesaid orders of
the SPS and Deemed CPIO of Hon'ble Ms. Archana Wadhwa and Ilon ble Mr.

Rakesh Kumar, is filing the present appeal.

GROUNDS OF APPEAL
(1) That the order in question of the learned CPIO is incorrect and illegal and

contrary to the provisions and sprit of the RTT Act. 2005 henee liable to be set



aside.

(2) That the information sought by the appellant is not cxempted under Section 8 or 9
or any other provisions of the RTI Act, 2005 and therefore, there was no valid
cause or reason or ground for not providing the information.

(3) That the Deemed CP10s and SPS of tton’ble Ms. Archana Wadhwa and lon ble
Mr. Rakesh Kumar have provided incorrect and misleading information. The
information in question as sought in point (B) of the RTI Application is also held
by the staff of the concerned Member as they are maintaining the Daily Diary ol
the concerned Member. The fact that similar information has been provided by
PA to another Hon'ble Member proves that the information is held by the staff of
the Hon’ble Members. Moreover, in the past, the Appellant has inspected and
obtained copies of the Register of Reserve Orders maintained by the personal stall
ol Hon’ble Shri Rakesh Kumar. Therefore, the order of the CPIO is incorrect and
illegal and liable to be set aside and the CPIO be directed to provide the
information in time bound frame.

(4) That the information is being suppressed by the L.d. Deemed CP1Os and SPS of
Hon’ble Ms. Archana Wadhwa and Hon’ble Mr. Rakesh Kumar is evident from
the fact that they have not forwarded the RTI Application to the holder of
information. Therefore, the order of the CPIO is incorrect and iliegal and liable to
be set aside and the CPIO be directed to provide the information in time bound
frame.

(5) That the 1.d. Deemed CPIOs and SPS of Hon’ble Ms. Archana Wadhwa and
[fon'ble Mr. Rakesh Kumar have etred in not providing the information to the
appellant though as per the provisions of the RTI Act. the appellant is entitled to
information as sought by him. Therefore, the order of the CP10O is liable to be set
aside with direction to provide the information to the appellant within time bound
[rame.

(6) That the information sought is neither voluminous nor relate to older and larger
period. thus could have easily been provided by the learned CP10.

(7) That the appellant is citizen of India and fullilled all other requirements ol the

RTI Act and the Rules made thereunder and is entitled to the information in



question.

(8) I'hat as per proviso to Section 8(1) of the RTI Act. 2005. the in formation which
can not be denied to the Parliament or the State Legislatures shall not be deniced to
any person. The information sought by the appellant in the subject application is
the one which cannot be denied to the Parliament or the State Legislatures and
hence it cannot be denied or refused to the appellant.

(9) That the Ld. Deemed CPIOs and SPS of Hon’ble Ms. Archana Wadhwa and
llon’ble Mr. Rakesh Kumar have deliberately and malafidely provided incorrect
and false information with a view to cause obstruction to the information without
any reasonable cause. tlence, they are liable for penal action under scction 20 off
the RTI Act, but the First Appellate Authority has no powers to take penal action
u/s 20 of the RTI Act, hence the Appellant reserves his right to file a dircct
complaint to the CIC for the enforcement of the Section 20 of the RTI Act.

(10) That a personal hearing may be granted to the appellant before deciding the
present appeal.

(11) This is without prejudice to the right of the appellant to add. alter or modily any
of the grounds of this appeal and adduce oral or written evidence at the time of
hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a) That the Original Records may be summoned and perused.

(b) That the order of the CP1O may be set aside and he may be directed to provide
the information in question within time bound frame.

(¢) That any other relief as the Appellate Authority deem fit and proper may also
be ordered in favour of the appellant. '

(d) That a personal hearing may be granted to the appellant before deciding the

appeal, &

g
Signature A ppellant
Telephone No. : 9810077977
24651101

Fax No, 01 1-246352:45

Place : New Delhi
Dated : 1904-2013



Application under Section 6 of the Right to Information Aét. 2005

Ref. No. :RTI/11/3397
Dated : 09-06-2011

Mr. Mohinder Singh
CPIO & Assistant Registrar 10 JUN 7
CESTAT

West Block 2, R. K. Puram
New Delhi - 110 066

days of the Application.

e

Signature gApplicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl.

Hire/3207

: as above

1. | Name of the Applicant R.K. Jain
2. | (a) Address 1512-B, Bhishm Pitamah Marg .
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. hParticulars of Information
ELU! ‘Details of information (A) Please provide copies of the monthly pendency
W& | required statement for reserved orders to be pronounced
< for the period from 1-4-2009 till date for all
N Delhi Benches.
Y. ) (B) Please provide month-wise pendency details of
\ (\>(3\ the orders dictated in the Open Court, but the
\f S» written orders not issued within 30 days for the .
BN period 1-4-2009 til] datesfer Q.08 ot Deldut

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office.

6. | A Postal Order No. 92E 364880, dt. for Rs.10/- towards payment of fee is
enclosed herewith.

7. | As per Rule 4(a) of the Right to Information (Regulation of Fee and Cost) Rules,
2005, a fee of Rs. 2/- per page for size A4 to A3 is payable for supply of the
copies of the information sought. KINDLY INTIMATE THE AMOUNT |
PAYABLE AND THE NAME IN WHICH DD/POSTAL ORDER IS TO BE
DRAWN.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
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R.K. JAIN m.com, s,

Bxcise, Customs & Service Tax Consultant

andiauthoriof 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELH! - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE . MOBILE : 9810077977

RTUP-195/3397/11/R5616

28-03-2013
Shri Kripa S%lanker, ‘ ustgg;;ﬁ:fgga 1@; %el%lgf ax
CPIO & Assistant Registrar,
Customs Excise & Service Tax Appellate Tribunal, 18 MAR 2013
West Block 2, R.K.Puram, West Block NooAA R.K, Baram, ’
New Delhi - 110066 _ New Delhil100
Shri Naresh Kugaar,
CPIO & Dy, Régistrar,
CESTA
2, Wesf Block,

R K. Puram,
ew Delhi - 110 066

Shri Mohinder Singh,
CPIO & Assistant Registrar,
CESPAT,

nedabad,

Dear Sir,

Please find enclosed . herewith a copy of the CIC Order F.Nos,
CIC/88/A/2012/000802 & 1477 dated 13.03.2013, rejecting the appeal of the CPIO,
CESTAT and allowing my appeal. As per para 15 of CIC Order, you have been directed
to comply with the directions given in para 11 of the order of the First Appellate
Authority, CESTAT, New Delhi dated 08-11-2011, within 6 weeks of the receipt of the
Order, ‘



Now you are requested to kindly comply with the said direction of the CIC at the
earliest.
Thanking you,
Yours faithfully,
[% . Jain]
B Copy to:

Shri Mghdh Kumar, With a request to comply with the aforesaid
Regjsftar, - order of the CIC.,
STAT,
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Dated 13 03 2013
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77 Shrls K Varma, Asstt. Raglstrar & CPIO Vs CESTAT

Ky a0

'hat Shrl R K .laln had ﬂled 90 RTl-appllcaﬂons

before the CPIO, Custocns, Explse & Sqrvlce Tax Appejlate Trubunal (CESTAT) New

'Delhi dur?hg the perlod from 06. 05 2011 to 04 08 201 S

£ el K} "_'. . y:

2, ln his replydated NII, the CPIO Shrl S K Verma Inter-aila stated as under

()  He. recelved the followlng 90 un- dJ;posepI RTI—aplecations from his

predecessor Shn Mohlnder Slngh Asslstant Reglstrar & the then CPIO,

CESTAT;- 40
S E Appﬂmton ' Date nf S App!l@flﬁﬁ - Data of
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17. | ID.06-114/11 | 18.06.2001 18. [ ID06-115/11 | 16062001 /]
19, | ID06-116/11 | 18.06.2014 20. | 1D06-117/11 | 18.06.2011 |
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i
He:perused all these applicatlons lndlvlduallv and decided to drspose of them
together bv passlng a common: orderl T

The informatlon-seeker was hab;tual ln flllng frivolous, frequent ldentrcal

unspemf”c and repeated appllcatlons on one polnt and Voluminous

appllcatlons to get the information under RTI Act.

y all__wed more than 200 |nspectlons dunng the

Iast 3 years and provlded hlm the maxlmum information sought by hlm

After furnlshlng the replles to the: RTl-applIcatlons, the appellant was

. frequently wrltlng seueral letters point:ng out the deﬂclencfes in the replles

. glven by CPIO instead of approaohlng Appellate Authorlty

'The ofﬁce was runnlng wn;h 70% of the total staff strength and due to

unwarranted letters, repeated appllcatlons/remlnders for volumlnous
informatlon theq;ormal worklng of the ofﬁce, partlcularlv judlclal work of the

| Tnbunal was adversely affect"ed

=

It -was dlsproportlonately dlvert the resources of the publlc authority and
further detrlmental to the safety and preservatlon of the records In the
Tr!bunal

The appellant was runnlng a business of publlcatlon of Exr:lse Law Tlrnes and is
the edltor of the same, whereln he publlshes artlcles agamst the Presndent
\/nce President and Members of th!“ Trlbunal questlonlng the Judlmal orders
passed by them ralsmg querles on the Judgments passed by the Benches and

enclosed extracts / copies of such publlcatlons




or naric and aarnms"ﬁ
h;,nge amoums, which is against the splrlt of the RTI Act and also gross misuse

of me dnformatjon gathered by him from the publlc authqr]ty under the RT|

_ LS. Vi e matf ,I..',.Tui"{::wJ:,AssaMal Ws'
Ko 1 .o__.zbos mﬁcm izoos} (F No. 11f73/zbas/cuq |

The CPIO obsarved that these applicatlons were having the identical facts and
cnrcumstances and by followrng the precedents mentloned above,

he dismissed all
the appllcations ﬁied by ShriR l(Jaln. . oK, A :

F. Nos, CIG/S5/A/2012/000802 & 1477: R K Jain - CESTAT Page4of 11
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3. Aggrieved by the decision of the CPIO, the RTI- appellant Shri R K Jain filed his
first-appeal before the First Appellate Authority, CESTAT. The FAA passed a detailed
Order No. 66 of 2011 dated 08.11.2011 and Inter-alia, observed that the period of 30
“days for furnishing the replles to the applicant had expired In many cases and the
applicant had also filed appeals against such deemed refu;als and a number of
appeals had already been examined and orders passed on each such appeal. Thus,
thdugh appeal was in respect of the rejection order dealing with 90 applications, in
essence, it appeared to be relating to only about 29 applications, because in respect
of other applications appeal agalnst deemed refusals had been heard ang
app'ropriaté dr&érs péssed‘. Thé appella‘nt'should have given a correct list of
Applications which had not yet been decided in appeal proceedings with reference to
each application. Para Nos, 8 to 11 of the FAA’s order are reproduced below:

“Para 8: | have considered arguments on both sides. The matter whether €PIO
could have issued a refysa order when an appeal was already filed with the

Para 9: | do find that the Applicant is in the habit of filing innumerable RTI
applications crippling the normal functioning of CESTAT by grabbing resources
needed for discharge of the statutory functions of CESTAT. He Is also in the

When | consider the whole matter as per the provisions under RTI Act there is
no justification to reject all applications without any scrutiny, as is done in the
impugned order. The claim of the Appellant that all the information sought
under these applications relate to transparency, accountability or prevention
of corruption appears to be a far fetched claitn. However stalling of
information sought gives an impression that CESTAT has something to hide
which impression has to be avoided and | am taking decision in this appeal
Primarily keeping this approach In mind. '

Para 10: The decisions of the Higher Courts are that when an Act is in .;::Tlé‘fcé,
the organizaions concerned have to put in place the necessary resources for

F. Nos. CIC/55/4/2012/000802 & 1477: RK fain - CESTAT Poge Sof 11 LS
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reason for refusal to furnish information.. But is remains a fact that such
resources do not come easily. Ultimately these requirements and constreaints

will find some equilibrium in- course of time which may involve reduction in -

disposal of statutory work of the CESTAT,

Para 11: To deal specifically with the matters at hand, notwithstanding all the
constraints, CIO has to examine each of the applications and furnish
information where avallable. Where information is not available I the form In
which It is asked, the position may be informed to the Applicant. In any
application Is to be rejected for any reason specified In section 8 or 9 of the RT|
Act the reason has to specified and orders should passed independently in
respect of each application. CPIO has to ensure that each order is humbered
and dated.” :

4. In the mater, the appellant Shri Jain filed his 2™ appeal-cum-complaint
petition dated 17.01.2012, which was registered in the Commission vide Case No.
CIC/SS/A/2012/0008032.

5. The CPIO Shri S K Verma, Assistant Registrar & CPIO, CESTAT also filed an
appeal on'17.02.2012 challenging the order dated 08.11.2011 of the First Appellate
Authority, CESTAT and an appeal was registered vide No, CIC/S5/A/2012/001477.

6. ~ Pursuant to the Commission’s Notice dated: 15.06.2012, both these cases were
came up for héaring on 09.07.2012. Shri Mohinder Singh, Asstt. Registrar and the
“ former CPIO  Shri S KVerma and RTI-a’bplicant Shri R K Jain lw'ere" prese'n’t,durlng' the
hearing. Shri.S K 'Verma submitted a written submission before the Commission
stating that since these two appeals contain law points, he woul‘d like fo contest

these cases by an Advocate on his behalf: and to this effect the proposal fbr

appointment of an A’dvocate had been approved by the Public Authority viz., CESTAT,.

and the proposal had been referred to the Ministry of Law and Justice for hiring an
Advocate, Since the approval of the Ministry was still awalted, he could not hire ai_1

Advocate. He therefore, requested for adjournment of hearing.

F. Nos. CIC/55/A/2012/000802 & 1477: R K Jain - CESTAT Page 6 of 11
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7. The .Commission asked both the parties to prepare a\llst of all theée 90 RTI-
applications filed by Shri R K Jain showing the latest status of the cases such as,
detalls of the subsequent 1% appeals filed by Shri Jain before the FAA, the orders
passed by the FAA in each case, the compliance made by the CPIO, etc. etc, The

rﬁatter was therefore, adjourned.

8. - None of the parties submitted the desired list as asked by the Commission
during the hearing on 09.07.2012, However, pursuant to the Commission’s Notice
dated 21,09.2012, these .appeals were heard again on 19.10.2012, wherein Shri R K
Jain, ShriS K Verma, Asstt. Registrar & CPIO and Shri Naresh Kumar, Dy. Registrar,
CESTAT were present. '

9. The. Case No, CIC/SS/A/2012/001477 was taken up first. The CPIO Shri § K

Verma submitted a written reqUest for further adjournment of hearing on the

- following grounds:

) Ministry of Law & Justice had turned doWn his request for engagement
of an Advocate and he had received the communication on that day
only. He was now trying to engage a private counsel and it required
some more time and he was not prepared for hearing,

ii) The another respondent Shri Mohinder Singh, Asstt. Registrar and the
former CPIO was presently posted at Ahmadabad and the notice could

not be served to him.

10.  ShriR K Jaln opposed the request of the CPIO for seeking adjournment for the
2" time. He also stated that if the CPIO had made up his mind for seeking
adjournment, he should have Informed him well before the hearing. In any case, the -

CPIO agreed to participate in the hearing. A

F. Nos, CIC/SS/A/2012/000802 & 1477 R K Jain - CESTAT Page 7 of 11




11.  During the hearing, Shri § K Vekma, Assistant Registrar & CPIO stated as under:

i) The appellant was in the habit of filing numerous RTl-a.ppllca‘tions' on'
the same subject crippling the working of the CESTAT.

iy Information so obtained was misused by Shri Jain for commercial a
benefit which Is against the soul-and spirit of the RT Act,

iii}) Shri Jain was able to sell his magazines only because he publishes the
: articles on the basis of the Information obtained under the RT] Act.

iv)  The Commission In the case of Mr. Kishur J Agarwal had held that the
Informatlon-seéker was misusing the Information for commercial
purpose for Influencing others in getting advertisements, and such
person was not entitled to get information under the RTI Act. * -

v} Shrl Jain was also using the information for writing critical do_mments on
~the President and members of the CESTAT and thus, Shri Jain had been
misusing the RTI Act. 1 :

12, Shri R K Jain pleaded that the CPIO’s reply was un-dated and he passed a

common order in respect of his all the 90 RTl-applications. Shri Jain also stated as

under:

) He had been filing RTl-applications before the CPIO, CESTAT for public good .
and in public interest with a view to contain the irregularities, malfunctioning,
- corruption in public institutions like, CESTAT, ' '

) Hels the editor of two law journals for nearly four decades. He had baen
publishing the magazine for more than last 40 years when the RTI-Act was not
even in existence. | :

i) " His journals were acknowledged by thé Deba&mehf_ of Revenue / CESTAT ete,
and the higher officers refer his journals in dealing with the complicated cases,

iv) - In past, the various higher authorities, including office of the Hon'ble Prime
Minister;  Secretary, Department of Revenue;  Advisor, = Economic
Administration Reform Commisslon; Committee on Direct Taxes; Technlcal

Study Group on Central Exclse Tariff of Department of Revenue; etc. etc, had . .

sought his advice / opinion / comments on various issues like, ‘revenue
decline’, ‘rationalization and sitmplification of central excise procedure’ "Frade
Industry and general public’; i 4

1% 4

Ao

F. Nos. CIC/S5/A/2012/000802 & 1477: RK Jain - CESTAT Poge Sof 11. " i



v)

vi)

vii)

viil)

e e e St e, gy st i S 1 o s N i o,

He was awarded “Certificate of Merit” in January, 2011 from the World
Customs Organization on the occasion of the International Customs Day for
rendering exceptional service to the | hternational Customs community,

His present case was entirely different from the case of Mr, Kishur J. Aggarwal
as was referred by the CpIO, Mr. Aggarwal was Editor-in-Chief of 3 Number of

business, rather than serving the soclal interests such as ensuring transparency
and efficlency In functioning of psuys, As such, Mr. Kishur J, Aggarwal case
does not applicable to his case at all,

form it was asked for, the applicant be informed;: independent order in respect
of each application he Passed and each order be numbered and dated,
Therefore, the cpi0 be directed to comply with the FAA's order,

It has come to his hotice that in respect of certain cases, the CPIO Shyj s K
vVerma had decided to issue the 3"-party notices while dealing with the Rl
applications, but he never issued third Party notices and passed the Order
dismissing his all the RTl-applications,

CPIO therefore, deliberately, malafidely and persistently denied the
information and dismissed his 90 application without considering each of them
and without any reasonable cayse, Therefore, the appeal filed by Shri g K

F. Nos, L?!C/SS/A}'ZD.ZZ/GDGE‘OZ & 1477: RK Jatn - CESTAT Page B of 11
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14.  Despite oral instructions again during he hearing on 19.10.2012, the (EPIO Shri-
S K Verma, Assistant Registrar failed to provide the requisite list, Shri Jain hoyvever,
filed a statement on 14.11.2012. The Commission felt that it can not wait indefinitely
and therefore, decided that on the basis of materlal, including written submissions of
the parties, as available in the file and the oral submissions made by the parties

during the hearings, the mattér be disposed of.

15.  On perusal of the material avallablg -in the file, The Commission Is of tHe view
that there Is no merit In the appeal filed by Shri 'S K Verma, Assti. Registrar [ Case No.
CIC/SS/A/2012/001477 ] against the Order dat’ed 08.11.2011 of the First Appellate
Authority. The same is therefore, rejected and the CPIO s dire(:ted to comply with
Para 11 of the FAA’s order dated 08.11.2011, within 6 weeks of the recelpt of this

order.

16.  The appeal filed by Shrl R K Jéin '[Case No. CIC/S5/A/2012/000802 1 is also

disposed of with the directions given in para 15 above,

(Sushma Singh)
Information Commissioner
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Authenticated true copy:

. (D C Singh)

Deputy Secretary & Deputy Registrar

'Copv to:

1. ShriS K Verma, Asstt. Registrar & CPIO,
Customs, Excise & Service Tax Appellate Tribunal
West Block 2, R K Puram,
NEW DELHI - 110 066

2. The First Appellate Authority
Customs, Excise & Service Tax Appellate Tribunal
West Block 2, R K Puram,
NEW DELHI - 110 066,

3. Shri R. K. Jain,
No. 1512-B, Bhishm Pitamah Marg,
Wazir Nagar, -
NEW DELHI - 110 003

F. Mos. CIC/55/A/2012/000802 & 1477 RK Jain - CESTAT
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CUSTOMS EXCISE AND = SER IC TAX

APPELLATE II{IB[INAL,WEST BLOCK NO.2,
R.K. PURAM, NEW DELHI:1100066.

Dibyurs
Id No.oG—QL%_{ T
Shrl 'S
1<\28 \%\«E’Lw i “"‘59
ag"‘y'@v?%*/u"
Subject: Information under Right to Infor'mation Act
2005. "
Sir, '

Please refer to your RTI application No. 359

Dt. “VE/H and our ID Nob(ﬂlg‘ .the “jnformation:
received fromS PS b containing ] - pages
is endorsed herewith for youfr%%g?én ce please.

You are,therefore,requested to please
acknowledge the receipt and deposit Rs._— (@2 per
page)to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT,, New Delhi.

™

- ' - | (Naresh Kumar)
Y W‘ é;ﬁ:j Dy Registrar/CP10
9) —Ao— '
§) A Syfafon



To
The CPIO/ Deputy. Registrar
Customs, Excise & Service Tax
Appellate Tribunal,
New Delhi.

Sir,

With reference to F.No. 06-98/CESTAT/ CPIO-ND/ NK/2011 dated
8.4.2013 (ID NO. 06-98/201 1) regarding information sought for monthly
pendency statement starting from April, 2009 for order reserve cases/ order
dictated but not pronounced within 30 days, the same may be prepared by
respective Bench registries but not by staff of Hon’ble Members. We are
only preparing monthly disposal statements.

For information please.

Dated: 15.4.2013 \ g(ég;ﬁadana )f
» SPS to M(J-AW)
o
W
S\t \



' ‘L:‘ “/
i

Foinbal o6 mrfgé@m—,wo)M\cz@m:zg” ,
LU.JIUN’I EXCISE AND SERVICE 'V TAX
APPELILATE  TRIBUNAL,WEST BLOCK NO.2,

.;.E\.P\URAM, NEW DELHI: 110066,

bt LEWTH
Id Nop & 78 il

o,
Shri R Jain,

55 1 2 bhnChma Pitamah Marg,
Wazir Nagar,

New Delhi: 110003,

~ Subject: Information'under'Right to Information Act

2005,
Sir,

Please refer to your RTI application No, (S'jq/)

DM&:ZE\_] and our ID Noob'fz’ﬁ 1he mformauon

received fromh B§ s¢ containing pages
Is endorsed herewith for Your reterence please.
You o are th'ezefom ,requested to please

acknowledge the receipt and deposit Rs. = (@32 per
pagejto this Tribunal by cash or DD in. favour of
Accounts Officer, CESTAT, New Delhi,

(Naresh Kumar)
| ,Dy.‘Regilstr'ar/CPIO?




Dated:16.04.2013

Sir,

With reference to F.No.06-98/CESTAT/CPIO-ND/NK/2011 dated
8.4.2013 (ID No.06-98/2011) regarding information sought for monthly
pendency statement starting from April, 2009 for reserved orders cases/
order dictated but not pronounced within 30 days, the same is being

prepared by respective benches but not by the staff of Hon’ble Members.

(Lar=-

( Chander Kanta )
Sr. Private Secretary

Dy. Registrar/CPIQ, CESTAT, New Delhi.
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1 064% éa’;swrf gcom NO | N2
CUSTOM EXCISE AND  SER IC TAX

APPELLATE TRIBUNAL,WEST BLOCK NO.2,
R.K/PURAM, NEW DELHI:110066.

ot | Wy
1d No.oG-1§| |}

ShTI &?ﬂhﬂ A2
i VB ADRT ) chf« 3

Subject: Information under Right to Information Act

2005. -

Sir, -
Please refer to your RTI application No. '_5/3 7l

Dt.oAA\)  and our ID Noﬂd’q% the “jnformation:

received frornPD’\qu_sA,&,&\.{Lm&c&ntalnlng \_pages

is endorsed herewith for your reference please.

You are,therefore,requested to please
acknowledge the receipt and deposit Rs. 3\ (@2 per
page)to this Tribunal by cash or DD in ) in favour of
Accounts Officer, CESTAT,. New Delh1

(Naresh Kumar)
Dy .Registrar/CPIO



Dated: 16/04/2013

Naresh Kumar
Dy. Registrar, CESTAT,
New Delhi

Subject: RTI - Monthly Pendency Statement
Sir,
Please refer to your letter F.No. 06-98/CESTAT/CPIO-ND/NK/2011

and ID No. 06 - 98/11 dated 08.04.2013. You have enclosed RTI

application of Sh. R.K. Jain wherein he has requested for :

(A) Providing monthly pendency statement of reserved orders.

(B) Month wise pendency details of dictated orders not issued
within 30 days.

As regards (A) there was no reserved order which is pending.

As regards (B) similarly, nothing is pending. All orders dictated in
the open Court were issued within 30 days. Mr. Sahab Singh, Member

Technical, joined CESTAT on 03.12.2012.

. Yours Faithfully
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Ranju Madhra
PA




APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi
Date of Hearing : 22.5.2013
Appeal No. 08-07(A)/2013
CPIO ID No. 06-98/2011
Shri R.K. Jain ' Appellant
Vs.

Shri Naresh Kumar, CPIO Respondent

Heard Shri R.K. Jain, appellant in presence of Shri Naresh Kumar, CPIO.

2. The appellant states that due to pauciﬂty‘ of time, he is not interested in

pursuing the appeal. He requests for withdrawal of appeal.
3. Appeal is disposed of as withdrawn.

(Sa%\Singh)

Appellate Authority under the RTI Act

7/

\/
f{i;z\‘\“/ 1/ Shri Naresh Kumar, Assistant Registrar/CP10, CESTAT, New Delhi
(PR

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.
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